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SHRI  JAISUKHLAL  HATHI:  The
procedure is already there that in the case of
an ICS officer, the State Government cannot
suspend him, units;, the sanction of the-
Central Government is obtained. That is
already there.

SHRI M. R. SHERVANI: My question is
not answered. I asked ..

(Interruptions.)

SHRI DAHYABHAI V. PATEL: The latter
part of Mr. Gupta's question about how much
extra amount was involved as a result of this
wrong suspension order has not been clan -
fled. Will the hon. Minister please tell us the
amount involved?

SHRI JAISUKHLAL HATHI: T am sorry
"that 1 have not got the information. I
would require notice.

SHrRI SYED MAHMUD: I want to know
from the hon. Minister whether the sanction
accorded by the Central Government was
with relrospecliv v effect?

SHRI BHUPESH GUPTA: How can it be?

SHRI JAISUKHLAL HATHI: The,
sanction was issued on 8th February, 1964
and they have reinstated him from the
date of the Supreme Court's judgment so that
it means i'it is retrospective.

SHRIBHUPESH GUPTA; What
about the salary amount? -

MR. CHAIRMAN:' Next question

BLACK-MARKETING OF PETROL IN

HIMACHAL PRADESH

*211. SHRI SHTVANAND RAMAUEf Will
the Minister of HOME AFF be' pleased to
state:

(a) whether it is a fact, as reported in the
Press, that the Special Police Establishment
recently registered a case of-blackmarketrng'
of thousamds
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of litres of petrol'against some persons
serving in  the Himacha- Pradesh
Administration; and

to Questions

(b) if so, what is the result of in-
vestigations into this matiei?

THE MINISTER ofF STATE IN THE
MINISTRY oF HOME AFFAIRS (SHRI
JAISUKHLAL HATHI): (a) NoO case of black-
marketing of petrol has been registered by the
Special Police Establishment. However, one
case relating to alleged misappropriation of
petrol and diesel oil by some officials of
P.W.D. of Himachal Pradesh Administration
has' been registered.-

(b) The case Is still under investigation.
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SHRI JAISUKHLAL HATHI: It was started
on the 9th December, 1963.
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SHRI G. MURAHARI: I would like to know
from the Minister whether any cases of
blackmarketing in other commodities like
sugar have been-instituted by the' Himachal
Pradesh Administration because only yester-
day I was in Simla and there was no sugar
available and even the' t offseason quota was
cut and all the hotels there have threatened to
serve Ministers -and Government' offi* cials
lea without sugar.

MR. CHAIRMAN: How Soes thfs sugar
come out of petrol?



1561 Oral Answers

SHRI G. MURAHARI: I would like to
know the answer; it comes out of black-
marketing.

SHRI SHIVA NAND RAMAUL: May I
know whether some action has been taken by
the  Government against those who
misappropriated petrol and diesel oil, whether
they have been suspended or not during the
enquiry

SHRI JAISUKHLAL HATHI: AsT aaid, the
investigation is going on; action will be taken
as soon as the investigation is complete.

SHRI FARIDUL HAQ ANSARI: T could
not catch the hon. Minister's words. When

was the investigation started? ~ Was it in
1960?
SHRI JAISUKHLAL HATHI: On 9th

December, 1963 the case was registered.

Ssri FARIDUL HAQ ANSARI: Sir, if the
case was registered in 1963, may I know why
so much delay has taken place in this
particular case, and may I also know what is
the quantity of oil and petroleum involved?

SHRI JAISUKHLAL HATHI: The delay is
because this transaction seems to have taken
place much earlier. It came to the notice of the
Special Police Establishment in 1963. And,
therefore, we have to look to the past also.
That is the reason why it is being delayed.

About the quantity of petrol—I think I have
some information—it amounts to petrol
14,000 litres and diesel oil 1,540 gallons. This
is the quantity.

= faregsrT worveysaf Stefyar
w1 ofmre 7g gawd’ 5 osw g
WA FT WP AT Or Ay § o Gy
feqfy % fom afemfat 3 o7 veaz £
Tt wit &% aww oA fea
aar ¢

[ RAJYA SABHA ]

1562

‘St wrageEns grder wit ag T
&7 47 TF Ao §F TF WG 0 @qH
N T T A T & T qF SGS
T8 T TANGT AL G

SHRI G. MURAHARI: May I know from

the Minister whether any case has been
instituted with regard to sugar?

to Quest ons

MR. CHAIRMAN: This question relates to
petrol. The question of sugar does not arise
out of it.

SHRI G. MURAHARI: Because it is a
question of Special Police Establishment
coming in, I would like to know from the
hon. Minister whether there has been a case
of black-marketing in sugar. Yesterday I was
in Simla and I was told that sugar was elling
in the black-market at Rs. 250 per bag.

SHRI JAISUKHLAL HATHI: In that case
the hon. Member might put a separate
question.

SHri CHANDRA SHEKHAR: May 1
know, Sir, whether Government is aware that
black-market is prevalent in the State of
Himachal Pradesh not only in the case of
petrol but also in commodities like sugar and
others?

SHR1 JAISUKHLAL HATHI:
aware.

I am not

MR. CHAIRMAN: More or less.

SHRI JAISUKHLAL HATHI: 1 am not
aware about sugar but there are other ca-es. I
know of those cases where there has been
either misappropriation or wrong utilisation
of certain material issued against licences. I
know that.
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